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NoTiFICATIONS UNDER CUSTOMS

Act AND CeENTRAL EXxciSE RULES

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):1beg to
lay on the Table :

(1) A copy of Notification No. G.S.R.
31l (E) (Hindi and English Versions)
published in Gazette of India dated the
Ist April, 1983 together with an explana-
tory memorandum regarding rates of
exchanges of on Conversion of Cetrain
foreign currencies into Indian currency
of vice-versa in supersesson of Notifica-
tion No, GS.R. 2 (E) dated the Ist
January, 1983, under section 159 of the
Customs Act, 1962, [Placed in Library
See No. LT-6277/83]

(2) A copy of Notification No. G.S.R.
301 (F) (Hindi and English versions)
published in Gazette of India dated the
31st March, 1983 together with an explan-
atory memorandum extending upfo 30th
June, 1983, the exemption from excise
duty to Raw Naptha used in the manu-
facture of Amdnia granted vide Notifica-
tion No. 2/83-Central Excise dated the
Ist January, 1983 issued under the Central
Excise Rules, 1944. [Placed in Library
See No LT-6278/83]

COMMITTEE ON PRIVATE
MEMBERS BILLS AND RESOLU-
TIONS

FIFTY-SIXTH REPORT

SHRI G. LAKSHMANA (Madras
North) : I bag to present the Fifty-sixth
Report (Hindi and English versious) of
the Committee on Private Members™ Rills
and Resolutions,

COMMITTEE ON PUBLIC
UNDERTAKINGS

FIFTY-SEVENTH REPORT

SHRI MADHUSUDAN VAIRALE
(Akola) : T beg to present the Fifty-
.Seventh Report (Hindi and English
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versions) of the Committee on Public
Underiakings on Action taken by
Government on the recommendations

contained in the Forty-second Report of ~

the Commitiee on Indian Airlines.

COMMITTEE ON PETITIONS
TWELFTH REPORT

SHRI BALKRISHNA RAM-
CHANDR WASNIK (Buldhana) : 1 beg
to present the Twelfth Report (Hindi and
English versions) of the Commitice on

Petitions.

Mr. SPEAKER : Now, we go to the
next item; Calling Attention,

it Tw fasrE qrEaE @ ¥ A0
ais qrEz § fs wifan giaa &1 ag
wigar faar waraq &1 A §, A€
wfesar ¥ grafegg g ) fogat are sy
gAY TH 934 ® T@ wIWA F IS4
a1 & fomr gR ST F sgrarfe &
11 &€, ag araar afewa § grafrag
2\ W19 TEFT A7 AfewH § GFF 9T

ga3199 § faqargy )
weay WEE : WAL AT AT AL &
ar || 9T\
(sa=atT)
weqq A : Fg2 & ¥ 7T wifew
gz fafard w1 gada= § weada
qiarg s

SHRI ~ HARIKESH BAHADUR
(Gorakhpur) :  Government has collec-
tive responsibility.

Mr. SPEAKER : Let us see what he
says,

ot T faww qeam : wiT ad
fag 1 #1 gagd | fagst ax 99
feewaa gour ar aY ag @ w9

I~



